
1SHRI BEDABRATA BARUA1
(i) The Monopolies and Ilesliic- 

tive Trade Practices (Classifica­
tion of goods) Amendment Rules, 
1972, published in Notification No 
G SR  1008 in Ga/ette of India 
dated the 19th August, 1972

(u) GS.E. 1009 published ,n 
Gazette of India dated the 19th 
August, 1972 containing 
dum 1 o Notification No G SR 74ii 
duied the 17th June, 1972. [PZ.rml 

r ibrary See No LT-3770/72]
A copv of Notification No 

f t  443(E) (Hindi and Enfil’sln 
%eision^) published m Gazette ot 
India dated the 18tii October, 1972, 
under sub-section (,i) of section 637 
of the Companies Act 195G [Pitfcert 
in Library See No LT-3770/72]

A nmtj\l R ip o r r  op J u i r  C o r po ratio n  
o r  I n d ia , L t d . 1971-72

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A C GEORGE) I befi to 
lay on the Table a copy of the Annual 
Report of the Jute Corporation of 
India Limited Calcutta, for the 
year 1971-72 along With the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thtreon, undci sub-section (1) of sec 
non 619A of th< Companies Act, W 6. 
iPlacod in Library Sec No J.T-377G/

72]

235 PaPers *««! AGRAHAYANA 3,

S t a t &m e n t s  s h o w in g  a c tio n  t a k e n  bv 
G ovt  o n  assu ran cfj,  f tc , g iven  by  
M in is t e k s  durin g  L o k  S ab h a  S e s sio n s

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENT­
ARY AFFAIRS (SHRI B SHAN- 
KARAN AND): I beg to lay on the 
Table the following statements snow­
ing the 'action taken by Government 
on various assurances, promises and 
undertakings given by the Ministers 
during the various sessions of Lok 
Sabha.

Fourth Lok Sabha

1894 (SAKA) Managers from 236 
Rajya Sabha

(2) Statement No. XXV—Seventh 
Session 1969.

(3) Statement No. XXIV—Eighth
Session , 1969.

(4) Statement No XXII—Nineth
Session, 19<>9.

O) Statement No. XXV—Tenth
Session 1970

(0) Statement No XVI—Eleventh
Sewon, 1970.

(7) Statement No XV—Twelfth
Session, 1970

Fifth Lok Sabha
(81* Statement No VIII-A—First

Session, 1971.
<<>) Statement No XVI— Second

Session, 1971.
110) Statement No VIII-Thir'i

Sfssion 1971
f 11> Statement No VI—Fourth

Session, 1972.
Session, 1972

<12) Statement No VII—Fourth
Session, 1972.

(H) Statement No. I-F ifth Session, 
1972.

rP’au'd n  L'brary See No LT-3784/ 
72].

(l) Statement No. 
Session, 1966.

XXVt—sixth

12 55 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY Sir I have to report 
the following messages received from 
the Secretary of Rajya Sabha: —

U) “In accordance with the pro­
visions of rule 127 of the Rules of 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 22nd November, 1972, 
agreed without any amendment to 
the Limestone and Dolomite Mines 
Labour Welfare Fund Bill, 1972,


